
                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 242 of 2013 
 

10.02.2015 
     

  Heard Mr. H Bazbaruah, learned counsel for the 

petitioner as well as Mr. R Debnath, learned CGC who 

submits that, SLP has been preferred in similar case before 

the Hon’ble Apex Court and the same has been admitted. 

  Learned counsel for Union of India is directed to 

file affidavit before this Court about the status of the case on 

the next date fixed. 

  List this matter after 3(three) weeks as 

suggested by the learned counsel for the parties for status 

report and for further order. 

 

   

JUDGE 

 

V Lyndem 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 295 of 2013 
 

10.02.2015 
     

  Heard Mr. H Bazbaruah, learned counsel for the 

petitioner as well as Mr. R Debnath, learned CGC who 

submits that, SLP has been preferred in similar case before 

the Hon’ble Apex Court and the same has been admitted. 

  Learned counsel for Union of India is directed to 

file affidavit before this Court about the status of the case on 

the next date fixed. 

  List this matter after 3(three) weeks as 

suggested by the learned counsel for the parties for status 

report and for further order. 

 

   

JUDGE 

 

V Lyndem 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 297 of 2013 
 

10.02.2015 
     

  Heard Mr. H Bazbaruah, learned counsel for the 

petitioner as well as Mr. R Debnath, learned CGC who 

submits that, SLP has been preferred in similar case before 

the Hon’ble Apex Court and the same has been admitted. 

  Learned counsel for Union of India is directed to 

file affidavit before this Court about the status of the case on 

the next date fixed. 

  List this matter after 3(three) weeks as 

suggested by the learned counsel for the parties for status 

report and for further order. 

 

   

JUDGE 

 

V Lyndem 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 410 of 2014 
 

10.02.2015 
     

  Heard Mr. T Sangma, learned counsel for the 

petitioner who submits that, as per direction given vide order 

dated 27.01.2015 to annex a copy of the impugned order for 

appointment of respondent No. 3 as Field Publicity Assistant 

(FPA) to the writ petition, he has complied with the order and 

brought on record by way of affidavit dated 06.02.2015 and 

prayed that he may be allowed to issue notice against the 

respondents No. 2 & 3. 

  Mr. R Debnath, learned CGC is present. 

  Issue notice to the respondents No. 2 & 3. 

  Notice is made returnable within 2(two) weeks. 

  Petitioner’s counsel is directed to take necessary 

steps to serve notice upon the respondents. 

  List this matter after 2(two) weeks for service 

report and for further order. 

 

JUDGE 

 

V Lyndem 

 


